
      
        

        

   

   
   

    
   

    
    
  

     

  
 

   
 

     

        

        

      

   

            

             
           

         

          

            

             

            

         

         

             

             

 



        
        

               

          

          

          

             

              

              

  

            

            

             

         

            

          

             

            

           

          

            

            

            

             

          

               

           

       

           

    

              

           

          

            

           

             

           

             

 



       
      

 

           

           

              

           

            

          

        

        

              

             

        

          

 

            

            

            

            

         

              

           

            

           

           

          

           

             

   

             

             

               €  

           

               

           

             

             

               

          

         

 



NATIOI{AL COMPAI{Y LAW TRIBUNAL, MUMBAI BENCH, MUMBAI
T.c.P. r{o.172lI&aP/NCLr I AB I t t AH l 2oL,

-4-

Interalia, consideting the totality of the facts and circumstances of the case we

hereby direct that the provlsions of Section 14 of The Code shall apply. The

"Moratorium" shall commence henceforth prohibiting institution of any Suit

before a Court of Law, transferring/encumbering any ofthe assets ofthe Debtor

etc. However, the supply of essential goods to the Debtor shall not be

terminated during Moratorium Period. It shall be effective till completion ofthe

Insolvency Resolution Process or tlll the approval of the Insolvency Resolution

Plan under section 13 of The Code.

The name of the iRP proposed by the Petitioner is hereby approved as under :-

Mr. Divyesh Desai,301, Kadambari, HN Compound, Goregaon (West), Mumbai-

4OO 062, Tel | 9820289402, Email : desaidivyesh@hotmail.com IP : IBBI/IPA-

001/rP-P00169/2017-18/10338.

That the IRP shall perform the duties as asslgned under section 18 ofThe code

and inform the progress of the Resolution Plan as well as Compliance Report to

this Bench within 30 days time.

The Petition is "Admitted". The commencement of the Corporate Insolvency

Resolution Process is pronounced and effective from the date of this Order.
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Bhaskara Mohan
Member (Judicial)

22.O4.20L7

M.K, Shrawat
Member (Judicial)
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